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Income tax raids

1346. SHRi M. S. GURUPADASWAMY:
Will the Minister of FINANCE be pleased to
state:

(a) whether it is a fact that there have been
a number of raids by income-tax and other
tax authorities recently; and

(b) if so, what is the extent of success
eachieved in this regard?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
JANARDHAN POOJARI1): (a) and (b)
During first three months of 1985, Income-tax
Department  conducted 1356  searches
resulting in seizures of prima facie
unaccounted assets valued at Rs. 7.75 crores
approximately. Drive against evasion of
exeiss duty has been intensified and as per
latest reports during January— March. 1985,
1650 cases were detected involving an
estimated amount of excise duty of Rs. 45.83
crores Customs searches were conducted for
detection of undervaluation and consequent
evasion of duty to the extent of Rs. 21.39
crores approximately,, in cases other than,
purely smuggling.
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Grant of loan under the self Employment
scheme

1348. SHRi BISWA GOSWAMI: Will the
Minister of FINANCE b, pleased to state:

(a) whether it is a fact that his Minis
try ordered in March, 1983 to disburse
Rs. 200 crores directly under the self-em
ployment scheme;

(b) whether it is also a fact that the
applications of the prospective applicants duly
screened by the District Industries Centre
were rejected by th, nationalised banks;

(c) whether it is also a fact that Rs.
25,000j- under the scheme per person were
advanced without colateral security from the
applicants which were forwarded to the bank
directly without screening by the District
Industries Centre; and

Ml if so what am the details thereof?



